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(2) A copy of the Annual Report 
of the Mogul Line Limited, 
Bomba;Y- tor the year ended 
31st December, 1965, along 
with the Audited Accounts 
and =ments of the Comp-
troller and Auditor-General 
thereon, under sub-section _ (1 ) 
Of section 619A of the Com-
panies Act, 1956. 

[Placed in- Library_ See No. LT-
6595}66]. 

EsSENTIAL COMMODITIES ACT, 1955 

The Minister of State in the Minis-
:try of Food, Agriculture, Community. 
Development aDd Cooperation (Shri 
Govinda Menon): I beg to lay on 
the -Thble a copy each of the follow-
ing Notiocations under sub-section 
(6) Of section 3 of the Essential Com-

modities Act, 1955: 

(1) The Foodgrains Movement 
Restrictions (Exemption of 
Certified Seeds) Order, 1966, 
published in Notification No. 
G.S.R. 692 in Gazette of India 
dated tbe 5th May, lW6. 

(2) The Rajasthan Foodgrains 
(Restrictions on Border Move-
ment) Amendment Order, 
1966, published in Notification 
No. G.S.R. 864 in Gazette of. 
India dated the 4th June, 
1966. 

(3) The 'Foodgrains Movement 
Restrictions (Exemption to 
Food Corporation of India) 
Order, 1966, published in 
Notification No. G.S.R. 911 In 
Gazette of India dated the 
10th June, 1966. 

(4) The Indian Maize (Tempo-
rary Use in Starch Manufac-

. ture) No. 2 Order, 1966, 
published in Notification No. 
G.S.R. 963 in Gazette of India 
dated the 16th June, 1966. 

~5) The Wheat Rbller Flour 
Mills (Licensing and Control) 
Second Amendment Order, 
lW6, published in Notification 
No. G.S.R. 971 in Gazette of 

India dated the 18th June. 
1966. 

(6) The Delhi Rationed Articles 
(Movement Control) Order, 
1966, published in Notification 
No. G.S.R. 1062 in Gazette of 
India dated the 30th Jun~, 
1966. 

(7) The Madhya Pradesh Food-
grains (Restrictions on Bor-
der Movement) Amendment-
Order, 1966, pubisheci in 
Notification No. G.S.R. IlOSl 
in Gazette of India dated the 
16th July, 1966. 

(8) The Andhra Pradesh Rice 
and Paddy (Restriction on 
Movement) Amendment 
Order, 1966, published in 
Notification No.-- G.S.R. 1123 
in Gazette of India dated the 
14th July, 1966. 

[Placed in Library. See No. LT-
6596/86]. 

DEl.rMITATION OF CoUNCn. CoNSTITU-
ENCIES (MADRAS) AMENDMENT ORDER, 

ETC. 

The Minister of state in the Minis-
try of Law (Shri C. R. Pattabhi 
Raman): f beg to lay on the Tab e: 

(l) A cop~ ~f the Delimitation of 
Council Con~tituencies (Mad-
ras) Amendment Order, 1966, 
etc., published in Notification 
No. G.s.R. 1097 in Gazette of 
India dated the 8~h July, 1966, 
under .sub-section (3) Of sec-
tion 13 of the Reprfse.ntati~n 
of the, People Act, 1950. 

[Placed in Library. See No. LT-
6597/66]. 

(2) A copy of Order No. 20 of thE: 
Delimitation Commission c e-
termining delimitation of 
Parliamentary and Assembly 
Constituencies in the Union 
Territory Of Mani-pur pub'ish-
ed in Notification No. S.O. 
2132 in Gazette of India dated 
the 15th July, 1966 under sub-

. section (3) Ot _ section 10 of 
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[Shri C. R. Pattabhi RamanJ 
the Delimitation Commission 
Act, 1962. 

[P.ced in Library. See No. LT-
6598/66]. 

ANNuAL REPORT OF INDI.~N CE*TRAL 
A!u:CANUT CoMMITrEE 

'l'1Ie Deputy MiBister in the Minis-
«,-,'01. Food, Agrioolt1Ue, Commanity 
Do~t .... CooperatioD (8hr! 
ShY. Dhar Misra): I beg to la;' on 
the Table a copy of the Annual Report 
of the Indian Central Arecanut Com-
mittee for the year 1964-65. [Placed 
in Library, see No. LT-6599/661. 

NOTIFIcATIONS UNDER KERALA PANellA-
YATS ACT AND ESSENTIAL COMMODITIES 

ACT 

The -Deputy Minister in the Miais-
try of Food, Agricultare, Community 
Development and Cooperation (Shri 
Shtnde):. I beg to lay On the Table: 

(1) A COPy each of the following 
Notifications under sub-sec-
tion (3) of section 130 of the 
Kerala Panchayats Act,. 1960, 
read with clause (c) (iv) of 
the Proclamation dated the 
24th March, 1965, iSSUed by 
the Vice-President, discharg-
ing the fUnctions of the Pre-
oident, In relation to the State 
Of Kerala:-

(j) The Keraia Panohayat Em-. 
ployees (Medical· Attend-
ance) Rules, 1966,9Ublished 
in ~otiflcation S.R.O. No. 
33/66 in Kera1a Gazette 
dated the 8th February, 
}966. 

(ii) The Kerala Panchayats 
(Oath of Office by Memof'rs) 
Rules, 11166, published in 
Notffication S.R.O. No. 76/66 
in Kerala Gazette dated the 
22nd February. 11166. 

(iii) S.R..O. No. 94/66 published 
in Kerala Ga.:ette dated the 
.lIt Karch;,.lll66, making 
oeriain ~t to the 
Kerala .Panchayata (Pr0-
ceedings of Panchayat )bet-

inlt; and 
Rules. lH2. 

IPlaced in Library. See No. LT-
6600/66]. 

( 2) A statement shOWing reason. 
for delay in layiag the Notifi-
cations mentioned in item (11 
abQve. 

IPlaced in Library. See No. LT-
6601/66]. 

(3) A copy each of t~ lollowiziJ; 
Notifications under sub-sec-
Hon (6) of section 3 of tho. 
Essential Ct>nlmoditie. Act, 
1955:- • 

( i) The Su.garcan~ Pcw-mud 
(Control) Amendment 
Order, 1966, published in 
Notification No. G.S.R. 630 
in Gazette of India dated 
the 7th May, i966. 

(iil The Sugarcane (Contro \) 
Order, 1966, published in 
Notification No. G.S.R. 1126 
in Gazette . of Inida dated 
the 16th July, 1966. 

r Placed in LibraT'!J. See No. LT-
61502/66). 

( 4) A statement showing reasolU 
. fOr delay in laying the Notifl-
eation. mentioned at 0) 0'[ 
item (3) above. 

[Pl4Ced in LibraT'!J. See No. LT-
6603/66]. 

8hriHari Vishnu KamatIt (Hoshan-
.gabad):On a point of clarification, I 
am somewhat reluctant to raise this 
point again and again, but unless it la . 
driven home day after day, I am af-
~ald the 'Gov4i!mment will not inlprove. 
That is why I' crave yO'Ur iildulgence 
and the indulgence of the House to, 
'raise it today also. 

Apin, the same'thing haa·occurred. 
The reasons for delay in laying the 
·statements on the Table of 'the ,House 
are- ,given in two plaoos. There is a 
statement sbow,in~· rea&Qlls 'for delay 
in }.ay.in,g 'the Ni!iWloatiom ,mentioned 
·in itemH),anaqatn-tbereG a state-
ment showing the reasoIll far delq' 




